
. . 

~i 

I. . 

IN THE CENTRAL ADMINIS'IRATIVE.'lRIBUNAL,JAIPUR BENCH,JAIPUR. . ' . 

* * * 
Date of Decision: 23.5.2000 

OA 222/2000 

Abdul Karim Khan s/o Sh.Abdul Shakoor Khan r/o Gehloton ki Doongri, Dhola 

Bhata, Ajfue:r. 

• •• Applicant 

V-2rsus 

1. Union of India through Gen(:?ral Manager, W.Rly. 1 Churchgat·=~ Mumbai. 

2. Divisional Roilway ManagBr (E), West•ern Railway, DRM's Office, Ajmer. 
\ 

. 3. Sr.Dvl.Commercial Manager, Vilest?rn· Railway, DRMis Office, Ajmer. 

CORAM: 

HON'BLE MR.S.K.AGARviJAL, JUDIC~AL MEMBER. 

HON'BLE MR. V .SRIKANTAN 1 ADMINISTRA'I'IVE MEMBER 

Respondents 

1For the Applicant 

For the Respondents · 

M:r.P.C.Swamy 

0 R DE R 

PER HON 'BLE MR.S.K.AGARWAL, ,JUDICIAL MEMBER 

.. 
Heard the learned counsel foe the applicsnt on admission. In this OA 

the applicant makes a prayer to quash the impugnej orde1~ of transfer- from 

Ajmer to Sirohi Road. 

2. During the course of arguments, the learned counsel for the applicant 

submitted that he seeks only adjustment on personal grounds. For this, he 

~eeks to file representation before the competent authority and he submHs 

that necessary direction may be given to the respondents for disposal of 

his representation by a reasoned and speaking order. 

;3. In view of th·::: submission made by the learned couns•?l for the· 

applicant; respondent No.2 is directed to dispose of the representation of 

the applicant dat,.:d 1.4.2000, if not di.sposed of _so .far 1 by a D:asoned and 

sp.~aking 'or-d•.:r within a period of ,one month from the dat•? of r-eceipt of a 

copy 1of this order. n the appl j cant· feels aggrieved by the order of 

disposal of r·epres'=ntation, he will be at liberty to approach the proper 

legal forum. 

4. With the above directions, this OA is disposed of at th•? st.3.ge of 
I 

aamission. 

\. MJ-_;--
(V.SRIKAN'l'AN) 

MEMBER (A) 
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(S.K.AGARWAL) 

MEMBER (J) 


